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(i) sTfereReor, TRATSET YFaTd & AqHIEA & [olU sreed Itd & 9991q, afs a8 AqAred

TE ST T AT & AT | g A AT G 6 A0 A qT HATAT G ST
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(i) wrfererer, S#q afee=mT § fafafde o v F aqar adw [ S\ 9d@
fersrraTes ARt 1 fafaatae wa;
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(v) wTterseor, 3o stferfaag 2 3ae stefte a=Te w10 f9=at & Suadt & sttt sttawgor
F WAL § 7= w7 ¥ 3oFq Afaf=aw qur sas wefiq a0 v 9wt & sueet &
ATAHHT AT Foe = T SeTd ford L AT HIHAT HT [ATSA TR HLT;
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T =T TTed T T T 9ETE & ST 9% S AT qA AT R,
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(viii) STFEr0T, I TWer AT /T TATOT F o o1 97 srufera g, IFq afataay £t
T 10 % 7T FTEaTs HT |
6. JTERTT, 99 Fedl § TILETTdT aAT0 T@+ & 32T & forw U gufiq Jadrse 9917 HT i
T Ficd, FSHH FATq Soh § FEGHT, S5H[0 FT HAGed, TAF 9561 § 60 10 @fFe=y, 361
ATEAAT & ATTHAT TAT oo & THAT H AR 3T UH ATAHAT AT Ioeiaa 9 Hi T2
FATE AT ATATAT HTHA ST Said ATATALT * SR g AT T5T TEHTT T T HITGd TS ST
ere ATSTAT & HaATed AT STIT |
7. TSRO 2 HIE § FH & FH TF a1 AT ATherrdi i e Tredrg TET ST 9 Triasheor
T AT |

[FT.5. S{-17011/18/1996 ATSU-I1I(FTT)]
foaer o g, 99 aft=a

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

ORDER
New Delhi, the 6™ July, 2018

S.0. 3303(E).— In exercise of the powers conferred by sub-sections (1) and (3) of
section 3 of the Environment(Protection) Act, 1986 (29 of 1986) (hereinafter referred to as the said
Act), the Central Government hereby constitutes an authority to be known as the Tamil Nadu Coastal
Zone Management Authority (hereinafter referred to as the Authority) consisting of the following
persons, for a period of three years, from the date of publication of this notification in the Official
Gazette, namely:—

S.No. Members Status
(D 2 (3)
1. Principal Secretary, Environment and Forests Department, Government of | Chairman, ex-officio;
Tamil Nadu, Chennai-600009
2. Director of Environment, Member Secretary,
Government of Tamil Nadu, Panagal Building, Saidapet, Chennai-600015 ex-officio:
3. Director / Commissioner of Town and Country Planning, Member, ex-officio;

Government of Tamil Nadu,
807, Anna Salai, Chennai-600002

4. Director/Commissioner of Fisheries, Member, ex-officio;
Government of Tamil Nadu,
Teynapet, Chennai-600006

5. Member Secretary, Member, ex-officio;
Tamil Nadu Pollution Control Board,




THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(ii)]

Guindy, Chennai-600032

Member Secretary,
Chennai Metropolitan Development Authority,
Egmore, Chennai-600008

Member, ex-officio;

Regional Director,

Central Groundwater Board,
Rajaji Bhavan, Besant Nagar,
Chennai-600090.

Member, ex-officio;

Experts Members

Dr.S.S.Ramakrishnan, Director,
Institute of Remote Sensing,
Anna University, Chennai-600025

Member;

Dr.S.Paulraj, IFS,

Conservator of Forests (Retired),
No.164, 6th Street, Kambar Nagar,
Jawahar Nagar Post, Chennai-600082

Member;

10.

Dr.R.Venkatesan,

Scientist G & Group Head-Ocean Observation Systems,
National Institute of Ocean Technology (NIOT),
Ministry of Earth Sciences,

Chennai-600100

Member;

11.

Dr.Nehru Kumar Vaithilingam,
Director, Centre for Environment, Health and Safety,
Annamalai University, Annamalai Nagar-608002, Tamil Nadu

Member Secretarys;

Non-Government Organisation Member

12.

Dr.V.Selvam,
Executive Director, M.S.Swaminathan Research Foundation,
3rd Cross Street, Taramani Institutional Area, Taramani, Chennai-600113

Member;

2. The Authority shall have its headquarters at Chennai.

3. The quorum for the meeting of the Authority shall be one-third of the total number of its
Members.

4. A Member, other than an ex-officio Member, shall be paid allowances as per the norms fixed
by the Central Government.

5. The Authority shall, for the purposes of protecting and improving the quality of the costal
environment and preventing, abating and controlling environmental pollution in the Coastal
Regulation Zone areas in the State of Tamil Nadu, take the following measures, namely:—

@

(ii)
(iii)
(iv)

the Authority shall, after receiving the application for approval of project proposal, examine the
same if it is in accordance with the approved Coastal Zone Management Plan and within the
requirements of the Coastal Regulation Zone notification issued by the Governments of India in
the Ministry of Environment and Forests vide number S.0.19(E), dated the 6th January, 2011
(hereinafter referred to as the said notification), and make recommendations for approval of such
project to the concerned authority, as specified in the said notification, within a period of sixty
days from the date of receipt of such application;

the Authority shall regulate all developmental activities in the Coastal Regulation Zone areas as
specified in the said notification;

the Authority shall be responsible for enforcing and monitoring the provisions of the said
notification;

the Authority shall examine the proposals received from the State Government for changes or
modifications in the classification of Coastal Regulation Zone areas and in the Coastal Zone
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Management Plan and make specific recommendations thereon, to the National Coastal Zone
Management Authority;

) the Authority shall inquire into cases of alleged violation of the provisions of the said Act or the
rules made thereunder; and review the cases involving violations or contraventions of the
provisions of the said Act and the rules made thereunder;

(vi) the Authority shall inquire or review cases of violations or contraventions of the said notification
suo-moto, or on the basis of a complaint made by any individual or body or organisation;

(vii)  the Authority is authorised to file complaints under section 19 of the said Act;

(viii)  the Authority shall take such action as may be required under section 10 of the said Act, to
verify the facts of the cases before it.

6. The Authority shall, for the purpose of maintaining transparency in its functioning, create a
dedicated website and post the information relating to its functions, including the agenda in
its meetings, minutes of the meetings, decisions taken in each meetings, recommendations
for matters on violations and contravention of the said notification and actions taken on such
violations and contraventions, court matters including the orders of the Courts and the
approved Coastal Zone Management Plan of the State Government.

7. The Authority shall furnish reports of its activities at least once in six months to the National
Coastal Zone Management Authority.

[F.No.J-17011/18/1996-1A.111(pt.)
RITESH KUMAR SINGH, Jt. Secy.
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